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"IN THE CENTRAL ADMINISTRATIVE TRIBUNAL, JAIPUR BENCH, JALPUR
|0.A.N0.235/2002 . - -Datéof order: 29.5.2002

'§Smt; Badami Bai w/oAéﬁfi Dulichand resident of c/o Sn?ém
Singh Sanknla,'H.NQ.4l4,-Near Hoﬁse pf Dp. LeK.Gupté,
Gumanpura Kota; wofkihg oh tne.post.Of Safai Karamchar i ih

- Leétter Information Centre, Kotri Road, Kota. . ) .

Y .

g..Apélicant-

: A o 'i\ | Vs. » |

l.g‘ | Union of Ihdia tﬁrough‘the Sécrétary,,Ministry of
Informatiop-énd Broaddaéging, Dr..Rajendra Prasad
"Road, Snasﬁri_énawan[ANew.Delhi. 'j“v . l .

2. Addl. Chief Information -Officer, LetﬁervInforma;ibn

Centre, Madhya Shetra,”BOZMalviya“Négar{ Bhppal.lv

3. Information Officer,~Lettéf-Infq;métion Centre,
Govt. of India,:Kotari Road, Near Manak Bhaﬁan;

Gumanpura, Distt. Kota (Raj.) -~ ot

.k;kespondenté;
f.‘M;;Vijay Sihgn | L .": Couhéel-fbr applicant
CORAM:' | | . |
Hon'ble Mr;A.E.Nagrath, Aﬁministrative Me@ber.

Hon'ble Mr.J.K.Kaushik, Judicial Member;
_— - -~ s . .
Per _Hon'ble Mr. J.K.Kaushik, Judicial Member

. co B ~

. Applicant, Smt..Badami Bai, has filed this OA under

" Section 19 of the Administrative Tribﬁnals Act, 1985.praying
tnereiq<that respondents may be directed'ﬁo”reqularise the
. applicant on Class?lv'post,és Safai Karamchari on which she-

has. been conﬁiﬁuouély working since 1.11.1927 and prays that

o _ she may be paid‘salary in regulér pay scale of Class=IV

~

post.



~was got issued on 5.6,%002 and that also remained unreplied.
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2. 'mAFrom:the pleadings;, it'is‘seen'that no appointment

letter has been placed'on record'and there is no document

1ssued by . the respondents 1nd1cat1ng the days of working of

the appllcant. It is also seen that'no dntalled

-.representatlon has been- made by\the appllcant in this

A

.~regard. The stand:of the;appllcant’ls not clearr,One

represemtation made f.e. the notice for_demand”of justice

It-has‘also baen mentioned that the appllcant has been paid

a’ f1xed rate on the ba31s of part time worklng i.e. the

amount of Rs. 462/7(.as seen from the receipt dated 1.10.99.

o
{

(Ann.al).

3. - In the facts and c1rcumstances of the case, we are

'ﬂof the oplnlon that the: appllcant should make a detail=d

representatlon to the respondents narratlng the. complete
facts ‘of his case 1nclud1ng the work performed by ‘her.

Hence, we pass the order as’ under-

It is directed that the applicant shall make a
detailed representation to respondent No.3 within a

period of one month from today and respondent. No.3

is dlrected to dec1de the same by’ pas51ng a speaklng\
, 'order meetlng out all the p01nts ralsed thereln

witHin a perlod of one month thereafter. The

-

appllcant snall be at llberty to approach the
'approprlate forum; if she is aggrleved»by any order -
‘passed by,the competent authority, if so advised.
The OA stands -disposed of accordingly.-Let~a copy of
' th}s:order alongwith'paper book be sent. to |

g . -

:.respondent No.3.

&”)’\WW},) ' L | '@L\»‘,;}f’b
(J.K.KAUSHIK) S "~ (A.P.NAGRATH) .
Member (J) . o ..~ 'Member (A)
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